.
1

10.

12.

13.

IV.

1

VIIl. COMPLIANCE WITH REGULATION 21(2) OF THE SEBI (SAST) REGULATIONS
PUBLIC ANNOUNCEMENT FOR THE ATTENTION OF EQUITY SHAREHOLDERS OF 1. AsperClause 40 Aof the Listing Agreement with the Stock Exchanges (the “Listing Agreement’) and the notifications
of Central Government dated June 04, 2010 and August 09, 2010. The Target Company is required to maintain at
LLOYDS STEEL INDUSTRIES LIMITED Kbl Srrcholang oo Aol
2. Asthe Public Shareholding will not reduce to a level below the limit specified in the Listing Agreement as a consequence
. . . . . . of the Offer, assuming full acceptance, the provisions of Regulation 21(2) of SEBI (SAST) Regulations do not apply.
Registered Office: Modern Centre, B Wing, 2™ Floor, Sane Guruji Marg, Mahalaxmi, Mumbai- 400 011. IX.  FINANCIAL ARRANGEMENT
1. Thetotalfinancial resources required under the Offer, assuming full acceptance, by the Public Shareholders of the
o 2 . Target Company, will be ¥ 1,09,18,33,718/- (Rupees One Hundred Nine Crore Eighteen Lakh Thirty Three Thousand
CASH OFFER FOR ACQUISITION OF EQUITY SHARES FROM PUBLIC SHAREHOLDERS OF LLOYDS STEEL INDUSTRIES LIMITED (“Target Company”/“LSIL”) | e Al grtoon oo (b e e eationry v
: ; “PA™ ic haing ol 1 imitad (< ” o financial hiahli : . 2. The Acquirer has adequate and firm financial resources to meet the financial requirements of the Offer in terms of
This Public Announcement (“PA”) is being issued by Centrum Capital Limited (“Manager to the Offer”), for 1.9. The audited financial highlights of SGTL are given below: - : o Fo D : Atong
and on behalf of the Acquirer, Shree Global Tradefin Limited (“SGTL”) and Person Acting in Concert (PAC), (T in Lakh except per share data and ratio) g]c?r?tfisB Lﬁﬁgge) g]eegxlcaggir;gﬁr;?er;%ss?ggﬁl{;réni&nianrgglre;l;r;iré?ﬁg?se r;t:c}ocmtreeert&tggsg?saluons infull under the Offer.
Erjgza’: lcngr%;tamm?cl_c;mgﬁgrscllvbit)ﬁ%fagiral:g:lcslzl%ug )113(?%?1%0(')%?5 gﬁﬂgggﬁdﬁoeﬁsﬁ%gé%@]ﬁg lgg:)lﬁ'fittigg Particulars March 31, 2010 | March 31,2009 | March 31, 2008 3. Assecurity for performance of the Acquirer's obligations under the SEBI (SAST) Regulations, an unconditional,
i i it i Total Income 35,365.56 31,118.98 25,978.27 irrevocable and on demand bank guarantee dated October 23, 2010 (“Bank Guarantee”) has been issued by Kotak
and Exchange Board of India (Substantial Acquisition of Shares and Takeovers) Regulations, 1997 and : hind K Limi ! h - ) bai behalf of th .
Suosequent amendimerts et (e “SEB) (SAST) Reuiations”)
BACKGROUND TO THE OFFER NetWorth 21,916.36 21,793.08 21,784.92 9 : 0 up 1aing Apri <2, unt up
R o . o - - d ! d ¥ 26,25,00,000/- (Rupees Twenty Six Crore Twenty Five Lakh only) being in excess of the amount required under
Shree Global Tradefin Limited is the Acquirer in terms of Regulation 2(1) (b) and Trump Investments Limited is the No. of Fully paid up Equity Shares 20,58,10,000 20,58,10,000 20,58,10,000 SEBI (SAST) Regulation 28(2) of the Regulations, i.e. 25% of the first ¥ 100 Crore and 10% thereafter of the
PAC in terms of Regulation 2 (1) (e) of SEBI (SAST) Regulations in the present offer. The Acquirer and the PAC form Earnings per share (Basic) (3)* 0.060 0.004 0.002 Maximum Consideration. The Acquirer has agreed to maintain the minimum amount as stipulated in the SEBI
part of the F_’romoter group of the Target Company. N ) ] ) Return on Net Worth (%)™ 0.56% 0.04% 0.02% (SAST) Regulations at all times.
The Committee of Directors of the Target Company in its meeting to be held on October 29, 2010 will consider the Book Value per equity share (™ 1065 1059 1058 4. Further, by way of security for performance of its obligations under the SEBI (SAST) Regulations, the Acquirer
proposal to convert 16,85,00,000 warrants (“Warrants”) issued and allotted to the Acquirer and the PAC on February : - - - has deposited in an escrow account with Kotak Mahindra Bank, 36-38A, Nariman Bhavan, 227, Nariman Point,
6, 2010 on a preferential basis into 16,85,00,000 Equity Shares of ¥10/- each of the Target Company in compliance (Source: Annual Reports) ) ! Mumbai - 400 021 (the “Escrow Account”), an amount of ¥ 1,10,00,000 (Rupees One Crore Ten Lakh only) in cash
with Chapter VII of the Securities and Exchange Board of India (Issue of Capital and Disclosure Requirements) *Earning per share calculated as Profit After Tax / Number of outstanding shares as at the end of the year (the “Cash Deposit”). The Cash Deposit is in excess of amount (1% of the Maximum Consideration) required in
Regulations, 2009 (the “SEBI (ICDR) Regulations”) and subsequent amendments thereto. The issue of Warrants *Return on Networth calculated as Profit After Tax / Networth as at the end of the year accordance with Regulation 28(10) of the SEBI (SAST) Regulations. Centrum Capital Limited, as Manager to the
was authorized by the Board of Directors at its meeting held on December 31, 2009 and by the shareholders vide *+Book Value per share computed as the Networth / Number of outstanding shares as at the end of the year Offer, has been duly authorized by the Acquirer to realize the value of the Escrow Account in terms of the Regulation
an Extra Ordinary General of the Target Company held on January 25, 2010. Further the Board of Directors in their As per the un-audited statements for the quarter ended June 30, 2010 filed with BSE, the total income of the SGTL 28(7) of the SEBI (SAST) Regulations.
meeting held on December 31, 2009 have also authorized a Committee of Directors to decide the terms of allotment was Z 11,764.72 Lakh with a net profitof 49,90 Lakh ! ' 5. M/sM.V. Krishnamoorthy (Chartered Accountants, Membership No: 5859 having office at 15, Srivali, Rifle Range,
of Warrants and to allot/ issue Warrants and Equity Shares on exercise of option and to do all acts, deeds, things 110 Post conversion of warrants SGTL will hold 38.67% Equity Shares in the Target Compan Ghatkopar (W)), who are the statutory auditors for SGTL, have vide their letter dated October 23, 2010 certified that
as may be necessary or incidental thereto. The Warrants were issued at a price of X 10/- per Warrant and are - 0% Bquity 9 pany. the Acquirer has made adequate arrangements to fulfill its financial obligations arising under this Offer.
convertible into equivalent number of fully paid Equity Shares of X 10/- each, which was higher than the price of  The PAC 6. The Acquirer has vide a certificate dated October 22, 2010 given an undertaking to the Manager to the Offer to meet
9.36/- calculated in accordance with Chapter VIl of the SEBI (ICDR) Regulations. The Warrants are convertible 2. Trump Investments Limited (“TIL") its financial obligations under the Offer. '
atthe option of the holder at any time within a period of 18 months from the date of allotment. ) 21, Trump Investments Limited (CIN: U67120MH1993PLC073593) is a public company incorporated in Mumbai, 7. Based on the above, the Manager to the Offer is satisfied about the ability of the Acquirer to implement the Offer in
On receipt of in-principle listing approvals from the Bombay Stock Exchange Limited ("BSE") and the National Maharashtra on August 23, 1993 under the Companies Act,1956 with the main object of carrying on the business accordance with the SEBI (SAST) Regulations as firm financial arrangements are in place to fuffil its obligations thereunder.
gg)IEIF(ZIESXFCJ]F?FggE?l(gllg%g &gﬂét‘idé 5\155 ) (inlgtlzy Jleéerr%d’\}g é/sLtlgeT lf;%%ggécgatn%ef ) vide tlhlelgtllelt(t)ers no. ?C?/ of acquisition and holding and otherwise dealing in shares, stock, debentures and other securifies as aninvestment v GTHER TERMS OF THE OFFER
-10 dated January 18, an -7 dated January 11, respective i i is si “B"Wing, 2" i j- ’ ) )

d ttoth it of subscri ut y ies from the Acqui dthe PAC . yt fthe Wi y t |vthy company. The rgglstfered office of TILis §|tuza_ted atModern Centre, "B Wing, 2" floor, Sane Guruj Marg, Mahalaxmi 1. The Letter of Offer together with the Form of Acceptance cum Acknowledgement (“FOA”), the Form of Withdrawal
D T O IO oS O e st ane the e O 00 g e [ 400011, Tel. No:022-30418111, Fax N0:022-30418260. (“FOW”) and Transfer Deed (“TD") (wherever applicable) will be mailed to the Public Shareholders whose names
Committee of Directors of the Target Company allotted 13,80,00,000 Warants (o SGTL and 3,05,00,000 Watrants 55 SGTL is a promoter of TiL and holds 39.94 % of the total equity shares. appear on the Register of Members of the Tar e't]pCom any and to the beneficial owners of the shares of the Target
to TIL on February 06, 2010. The total consideration payable in cash towards the acquisition and conversion of : ) . L . . pp g ge pany ! v arg

: oty i ) 2.3. The authorized share capital of TIL is ¥ 50,00,000 consisting of 5,00,000 equity shares of ¥ 10/- each. The issued, Company whose names appear on the beneficial records of the respective depository at the close of the business
Warrants is ¥ 1,68,50,00,000 (Rupees One Hundred and Sixty Eight Crore and Fifty Lakh Only). : h : b h S “ o .
i q Offer is bei d lat 08 doth licabl - fthe S subscribed and paid up equity share capital of TIL as on September 30, 2010is X 49,95,000/- comprising of 4,99,500 on November 19, 2010 (“Specified Date").
(TS Esr%a Igegm;ytionserclosnsg:;]l?err?taup%ﬁliﬁseu:;]etrtcoiszetg/utﬁéggal}irer alnlé%%g gAcgo?{hae?P olgt?onetg L%\ﬂ\s,fﬁ i(? 8t5 80 (I)EOBOI fully paid up equity shares of¥10/- each . ) 2. Accidental omission to dispatch the Letter of Offer to any member entitled to receive this Offer or non-receipt of the
: el h i ; : o pir 2.4. The equity shares of TIL are not listed on any stock exchange. The shareholding pattern of TIL as on September Letter of Offer by any member entitled to this Offer shall not invalidate the Offer in any manner whatsoever. The Offer
Warrants into equivalent number of Equity Shares resulting in increase of the equity shareholding and voting rights 30, 2010 follows: is subi d condit herein and in the L £ Off
of the Acquirer and the PAC in the Target Company from 9.09 % (prior to conversion) to 48.23 % (post conversion). ! Wwas as 10fows: 7 o ISsu Ject‘to terms an con |t|9ns setout Erein an in e lettero Offer. ’ o ”
Pursuant to the conversion, their respective shareholding in the Target Company will be enhanced as stated Name of Sharehol_der_ : No. of Shares % of Holding 3. The Acqylrer has appointed Blgs_hare Services Private Lllmned as lthe Registrar toAthe Offe(( Reglstrar ).
hereunder: Shree Global Tradefin Limited 1,99,494 39.94 4. The Registrar, on behalf of Acquirer, has opened a Special Depository Account with following details:
Sr. | Category Before Conversion After Conversion Prawas Leasing and Finance Pvt. Ltd. 1,50,000 30.03 Account Name BSPL ESCROW A/C —LSIL OPEN OFFER
No. No. of Shares | % of Total Capital | No. of Shares | % of Total Capital ASP Technologies Ltd 1,50,000 30.03 Depository National Securities Depository Limited (NSDL)
1 | SGIL 13345753 599 15,1345,753 3867 Mukesh R Gupta 1 000 DP Name HDFC Bank Ltd
2 | 1L 69,04,066 310 3,74,04,966 956 gaﬁthi\G“P‘al 1 888 DPID IN301549
Total 2,0250,719 909 18,87550,719 823 e Jgara : Mode Off Market
i L , : Chitralakha R Gupta 1 0.00 Client ID 30250331
The aggregate holdings of the Promoter group will increase from 3,92,51,713 Equity Shares representing 17.61% Ravi Agarwal 1 0.00 - : - - — .
(Pre Conversion Capital) to 20,77,51,713 Equity Shares representing 53.09% (Post Conversion Capital). - 5. All Public Shareholders, whether holding shares in physical form or dematerialized form (beneficial owners) ,
JK Sarda 1 0.00 registered and unregistered Public Shareholders (whose names do not appear in the Register of Members of the
THE OFFER Total 499,500 100.00 Target Company) as on the Specified Date are eligible to participate in the Offer (‘Eligible Persons?)
This Offer is being made by the Acquirer along with the PAC to the Public Equity Shareholders (i.e. Shareholders - - - - s - : f;gg of‘ .p"’ll y) as on e Spec 3 fa.“? aﬁ elgine oga ? pae;] d Ie' e gible Ilefso hs : f
other than Promoter group) of the Target Company (the “Public Shareholders”) to acquire 7,82,67,650 (Seven ~ 25. The board of TIL comprises of three directors namely Mr. Dinesh Vishwanath Chathurvedi, Mr.P.R. Ravi Ganeshan 6. The beneficial owners are requested tofillin the requisite details in the delivery instruction slip for the purpose o
Crore Eighty Two Lakh Sixty S Th d Six Hundred and Fifty) fully paid up Equity Sh if lue of and Mr. Riyaz Nisar Shaikh. crediting their Equity Shares in favour of the Special Depository Account. Public Shareholders having their Beneficiary
rore Eighty Two Lakh Sixty Seven Thousand Six Hundred and Fifty) fully paid up Equity Shares of face value o o] i il hinhli ; Account in Central Depository Services (India) Limited (‘CDSL”) have to use the inter depository delivery instruction
< 10/- each, constituting 20% of the Emerging Voting Capital (as defined in paragraph 2 below) of the Target ~ 2.6. The audited financial highlights of TIL are given below: - liv for th fp d.rY heir Equity shares in #the Special Denosi pA y Ty
Company from the Public Shareholders (the “Offer Shares”), at a price of ¥ 13.95/- (Rupees Thirteen and paisa (% in Lakh except per share data and ratio) slip for the purpose of crediting their Equity shares in favour of the Special Depository Account. "
ninety five only) per fully paid up Equity Share (the “Offer Price”) aggregating Z 1,09,18,33,718/- (Rupees One PaEIEE March 31 2010 March 31. 2009 March 31. 2008 7. Thefollowing collection centre would be accepting the documents by Hand Delivery /Regd Post/Courier as specified
Hundred Nine Crore Eighteen Lakh Thirty Three Thousand Seven Hundred and Eighteen only) (the “Offer Size”), | - - —-— above, both in case of shares in physical and dematerialised form: i
payable in cash in accordance with the SEBI (SAST) Regulations and subject to the terms and conditions mentioned Total Income Ni Ni Ni Address of the Collection Centre Contact Person Phone/Fax / Email
hereinafter and the conditions that will be set out in the Letter of Offer to be subsequently mailed to all Public Profit after Tax (0.08) (3.98) 011) Bigshare Services Private Limited Mr. Babu Raphael Tel: +91 22 2847 0652/
Shareholders as on the Specified Date (as defined in paragraph X(1) below) (the “Offer”). Net Worth 11.38 147 1545 E-2, Ansa Industrial Estate, +91 22 4043 0200
Save as excepted above, and upon conversion of the Warrants held by the Acquirer and the PAC, as of the date of No. of Fully paid up Equity Shares 4,99,500 4,99,500 4,99,500 Sakivihar Road, Saki Naka, Fax: +91 22 2847 5207
this PA, the Target Company has no outstanding warrants/convertibles/options which, when converted would result Earnings per share (Basic) (3)* 0.00 0.00 0.00 Andheri (East), Mumbai 400 072, India E-mail: openoffer@bigshareonline
lﬂf?j” |ncr§ase inthe EqultY Shgres 0}: the Targhet _lC_Ompagy upto 153|_ ?13}’\5/ post tche ?XFl’fFCtﬁd %_Iosureé)f the Offer. Asf Return on Net Worth (%)** - - - This shall be the sole collection centre for the purpose of this Offer (“Collection Centre”).
?he gﬁgogﬁigg/’\n?spggggpgg 2u‘§)1s|53[fi>ts)’lgft1fvlefeSa(r“g\?ct:tir?(r;n Cpgrr;}i,t'al")eanznt?wg vg\tii)rllt;1 clg;itgl paorgte ftullzgr?\?gr)gigﬁ gf Book Value per equity share (%)*** 2.28 230 3.09 8. Beneficial Owners will be required to send their FOA to the Collection Centre either by hand delivery during Monday
p . 160,960,284 » h | L e v ! . to Friday 10.00 a.m. to 4.00 p.m. and 10:00 a.m. to 1.00 p.m. on Saturday (excluding Bank Holidays) (“Normal
Warrants will be 39,13,38,241 Equity Shares (‘Emerging Voting Capital”) which has been calculated as under: £Sourge. Annuﬁl Repolrts)l i ¢ ina sh N tth Business Hours") or by registered post o by courier to the Registrar to the offer, Bigshare Services Pvi Ltd, Mumbai
Particulars Issued & | Paid - up Voting % of % of *Farnlng per share calculated as Pro nA_fterTax/Number of outstanding shares as at the end of the year. on or before the close of the Offer i.e. December 29, 2010, along with counterfoil or photocopy of the delivery
Subscribed | Shares Rights Outstanding | Voting Return on Networth calculated as Profit After Tax / Networth as at the end of the year. instruction slip in “Off Market” mode , duly acknowledged by the Depository Participant (‘DP") in favour of “ BSPL
shares paid-up shares| Rights **Book Value per share computed as the Networth / Number of outstanding shares as at the end of the year. ESCROW A/C -LSIL OPEN OFFER”.
Fully paid ity capital 225552 692 | 22 2838 241| 222838 241 100% 100% 2.7. Post conversion of Warrants, TIL will hold 9.56% Equity Shares in the Target Company which would entitle TILto 9. Public Shareholders holding their Equity Shares in physical form and who wish to accept the offer will be required to send the
ully paic up equity caplta e e e ° ’ more than 5% of the voting rights of the Target Company, and will be obliged to make disclosures under the SEBI FOA, Original Share Certificate(s) and Transfer Deed(s) duly signed, tothe Collection Centre, either by hand delivery during Normal
- - - - - - - - (SAST) Regulations to the Target Company and the Stock Exchanges. Business Hours or by registered post on or before the close of the Offer i.e. December 29, 2010in accordance with the instructions
Partly paid up equity capital Nil Nil Nil Nil il 28. TILisaPAC interms of Regulation 2 (1) (e) of the SEBI (SAST) Regulations. However TIL is neither financing the specified in the Letter of Offer and the FOA in an envelope subscribing the same with “LSIL - Offer For Acquisition Of Shares”.
Offer nor acquiring any Equity Shares or voting rights through the Offer. 10.  The unregistered holders who have not received the Letter of Offer can send their application in writing, on plain paper
Total 22,55,52,692 | 22,28,38,241| 22,28,38,241 100% 100% 3. General Information stating the Name, Address, Number of Shares held, Number of Shares offered, Distinctive Numbers, Folio No. together with
Emerging Voting Capital No. of Equity 3.1. During the 12 month period preceding this PA, neither the Acquirer nor the PAC has acquired any Equity Shares of %{?ﬂ?ﬁm%g'ﬂg%?tﬁ(;)]?)”ﬂg@gﬁffgﬁﬁgdéi)gdigtﬁ'%??ﬁea'cogugg’c'fgﬁrgﬁﬁﬁ%”fgfﬂ:?&fé%ﬂgg'ﬁﬁé?%%'%%??ﬁgﬁg
Shares the Target Company, exceptlthe rightto acquire Equity Shares on conversion Of. Warrans. of unregistered owners, the plain paper application should be accompanied by a copy of the contract note issued by the
Fully paid - up equity share capital as on date of the PA (Voting Capital) 222838241 | 32 ésngn ”r‘]e dgéenOfgh'Sfﬁ’?v %?r'th?r:he éﬁ%\”er fi‘r(’fr}gig/?]cvhaw afi‘[y gomnmol? ?Il’eth(:LS OT” ﬁhet%oanzd Ogthﬁ .{r?rgfzt broker through whom they acquired their Equity Shares. An indemnity bond in the form provided in the Letter of Offer
Add: Equity Shares to be allotted to the Acquirer and PAC pursuant to exercise of option 16,85,00,000 m%nt[;\as geariod ;re%gdmg theedca?esoc; [hig P;qeuxc%pt the f§||§ﬁﬁ‘”g‘f edany shares offne farget L.ompany inthe executed on Rs. 100/- Non-judicial stamp paper s required from the unregistered owners.
for full conversion of Warrants ; i ) 11 Incase any person has lodged for transfer of shares of the Target Company and the transfer has not yet been effected,
- - - Details of Shares purchased and sold by Mr. N.K. Mohan, Director of SGTL: the transferee may apply on plain paper giving details as stated above in para X(10) along with a transfer deed duly
Emerging Voting Capital 39,13,38,241 Date Type of Transaction No. of Shares Price () signed (Columns meant for transferee / buyer should be kept blank) and the acknowledgement of the lodgment of
As of the date of this PA, the Target Company has 27,14,451 forfeited Equity Shares pending for reissue. The forfeited 27.11.09 Purchase 1000 815 shares for transfer. Such person should also instruct the Target Company and its Registrar and Transfer Agent to
Equity Shares have been excluded in calculating 20 % of the Emerging Voting Capital to constitute the Offer within 01.12.09 Sale 500 951 send the transferred share certificate(s) directly to the Collection Center before the closure of the Offer.
the meaning of Regulation 21(5) of the SEBI (SAST) Regulations. i ’ 12.  Incase any person has lodged for dematerialization of shares of the Target Company and the dematerialization has not
Other than 2,02,50,719 Equity Shares representing 9.09% of the Voting Capital of the Target Company, the Acquirer 16.02.10 Sale 300 005 yetbeen effected, such person should send the completed FOA together with the photocopy of the dematerialization
and the PAC do not hold any Equity Share in the Target Company as of the date of this PA. 05.03.10 Sale 200 1335 _re?uestf?[rizn ZCanglgdged'?ym: sharethglt%er s Tﬁep?SITOTY Pfatﬁc'g%nt- Lhe ShafﬁfAO'ge:_ShOl!'d ?nstl_fe thl'e Cfeglt of fhjlfe;
The Manager to the Offer does not hold any Equity Share in the Target Company as of the date of this PA. Save in 23.08.10 Purchase 1000 13.20 Intavor or the Special Lepasiiory Account, betore the closure or the Utier. £1.copy o the Gelivery Instruction Siip acknowiedgef
their capacity as Managers to the Offer, they declare and undertake that they shall not deal in the Equity Shares of 15.09.10 Sake 1000 77 by the shareholder's depository participant should also be forwarded along with the FOA and other documents.
the Target Company during the period commencing from the date of their appointment as Manager to the Offer till the e - : . . . 13. Incase of non-receipt of Letter of Offer, eligible person(s) may obtain the copy of the same from the Registrar. Such person(s)
expiry of 15 days from the date of closure of the Offer. 33. Thereis no pending litigation against the Acq.uwe.zr.lvthe PAC or their promoters | directors may also (fj?r\]/vnolcf)fad t/-QI? FO,;\_frcl)mI tt]he websnle of SEdBtI hl.e. http://vtvww.stebtlhg%|n/_V\{h|ch W|||I be made a\t/aar_lablt?l fr?\lm the
Subject to the receipt of regulatory approvals as set outin paragraph VIl herein below, and other terms and conditions ~ 3:4. The Acquirer and the PAC have no overdue liabilities to Banks/ Fis /Deposit holders. opening of the Offer. Altemnatively they may also send their acceptance to the Registrar on plain paper stating the Name,
as setoutin this PAand the Letter of Offer to be sent to the Public Shareholders, the Acquirer will acquire the Equity ~ 3.5.  The Acquirer/ the PAC/ their promoters/directors and the Target Company, its Promoters/Directors have not been Adgress, N;meerogshaéefhe.ld, Nlémbﬁrofsha;eﬁcﬁereq, D'SU”C“}’]GN“'HbeVSv Folio No.togem%rmfannglnaJ Sgare Certiicate(s)
Shares tendered pursuant to the Offer up to the aggregate number of the Offer Shares. prohibited by SEBI from dealing in securities, in terms of direction issued u/s 11B of SEBI Act, 1992 (“SEBI Act”) and Transfer Deed(s) duly signed in favour of the Registrar at the Collection Centre on or before December 29, 2010
The Acquirer will acquire the Equity Shares of the Target Company under the Offer together with all rights attached thereto, which or under any other regulations under the SEBI Act and no action has been taken by SEBI against them thereunder. 14 Cor_npllance ‘_Nllh tax and pther regulatory requirements: ) ) )
shallnot be the subject matter of liigation and shall be free from all liens, charges and encumbrances and lock-inrestrictions. ~ 3.6.  No action has been taken by SEBI or BSE against the Acquirer or against ventures promoted by the Acquirer or the PAC. @ \S{\lljftl)lr'ﬁiinﬁgfgg é@%gﬁg:%ig?é%sr ggg%rlter;g]fégg\elﬁilf?é :tgdo?tgg:tri}?crgg?grj%nédsggggn(g?%i \gtl lllok)vsgfﬁal:g?%ﬁ
This Offer is being made to all the Public Shareholders and is not conditional on any minimum level of acceptance by~ 3.7. Equity Shares of the Target Company to be acquired pursuant to Warrant conversion are subject to mandatory lock- Y gt
the Public Shareholders. Upon completion of the Offer, assuming full acceptances in the Offer, the Acquirer along with in, in compliance with Regulation 78(1) of SEBI (ICDR) Regulations. khf mfgrnggfgé ?grtrr\]iﬁmletshgnc%%rstigzrg]ticgr'r?z;}ﬁr:( Av%’i clr?tehlelzglCat;ggmtnfaiggugttgij?éug ?:x i??#gﬁg)gynhhme
the PAC will hold atleast 26,70,18,369 Equity Shares of the Target Company representing 68.23% of the fully paidup v, INFORMATION ABOUT THE TARGET COMPANY qul g he ' 9 qu g
Emeraing Voting Canital of the Taraet Comnany. The agareaate holdings of the Promoter aroun willincrease to 28,60 19,363 \ o . ) marginal rate as may be applicable to the relevant category to which the Public Shareholder belongs, under the
=4 9 5?1 gLapi it ggo/ m‘]’ fy“ _dgg % ) 9\]/ fin Canital ft% Tp i 0Ly 1. The Target Company was promoted by Late Shri R. N. Gupta. It was originally incorporated as a private company Income-tax Act, 1961, on the entire consideration amount payable to such shareholder.
quity Shares representing 73.09% of the fully paid-up Emerging Voting Capital of the Target Company. ) under the Companies Act, 1956 in Mumbai, Maharashtra on April 27, 1970 under the name and style of Gupta Tubes h isions of secti fth ' deduction of hall be mad
During the Off d the A dthe PAC b Requl 21 (2) of the SEBI (SAST) Requl . i > A : : ) U . As per the provisions of section 196D(2) of the Income-tax Act, 1961 no deduction of tax at source shall be made
g the Offer period, the Acquirer and the PAC may, subject to Regulation 21 (2) of the ( ) Regulations and Pipes Private Limited. On September 10, 1985, it changed its name to Lloyds Steel Industries Private Limited. from any income by way of capital gains arising from the transfer of securities referred to in section 115AD payable
purchase additional Equity Shares of the Target Company in accordance with the SEBI (SAST) Regulations and in Itwas converted to a public company by resolution dated April 28, 1986, and its name was changed to Lloyds Steel to a Foreign Institutional Investor as defined in section 115AD of the Income-tax Act, 1961
such an event, the same shall be disclosed to the Stock Exchanges and to the Manager to the Offer in accordance Industries Limited with effect from June 3, 1986. The Corporate Identity Number of the Company is ¢ Jlresident Public Shareholders will be required to submit their Permanent Account Number for Income Tax purposes
with Regulation 22(17) of the SEBI (SAST) Regulations. L27100MH1970PLC014621. The Registered Office of LSIL is situated at Modern Centre, B Wing, 2™ Floor, Sane . ; d ” 1aX purposes.
This s ot competve b Gur g il Wi 40011 15 Paymentohosepusio sarhoters Wi e cofclador e coruments e o ard e
Neither the Acquirer nor the PAC have entered into any formal agreement with respect to the acquisition of Equity 2. The Equity Shares of the Target Company are listed on BSE and NSE. demand tg’rgft/ pay grder/ Natiognal Electronic Clearing Sgwiceé (HNECS\?,). T)I;e decision regarding ?hgacquis(i]tion
Share? through this Offer and are acting t_ogether under an informal underStanqmg_' o 3. The Target Company has been declared a sick company in terms of section 15 of the Sick Industrial Companies (in part or full), or rejection of, the Equity Shares tendered pursuant to this Offer and (i) any corresponding payment
There is no agreement between the Acquirer, the PAC and any other person/entity, in connection with this Offer. The (Special Provisions) Act, 1985 and Regulation 19 of the Board of Industrial and Financial Reconstruction Regulations for the acquired Equity Shares and/or (ii) share certificates and transfer deeds for any rejected Equity Shares or
entire Equity Shares proposed to be acquired under this Offer will be acquired by the Acquirer and no other person/ 1987. The Target Company is in the process of rehabilitation and has submitted a Draft Scheme to the Board of Equity Shares withdrawn, will be dispatched to the Public Shareholders by registered post, at the Public
entity proposes to participate in the acquisition. Due to the operation of Regulation 2(1)(e)(2) of the SEBI (SAST) Industrial and Financial Reconstruction. Shareholder's/unregistered owner's sole risk. Equity Shares held in dematerialized form to the extent not acquired
Regulations, there could be persons who could be deemed to be acting in concert with the Acquirer. However, such 4. As on the date of this PA, the shareholding of Promoter & Promoter Group of the Target Company is 17.61% or Equity Shares withdrawn will be credited back to the respective beneficiary account with their respective
persons are not persons acting in concert for the purposes of this Offer. comprising of 3,92,51,713 fully paid up Equity Shares. depository participants as per the details furnished by the beneficial owners in the FOA.
This PA is being released, as per Regulation 15(1) of the SEBI (SAST) Regulations, in The Financial EXpress, 5 The Target Company is engaged in the business of manufacturing steel/capital equipments and execution of ~ 16.  All cheques/demand drafts/ pay orders will be drawn in the name of the first holder, in case of joint holder(s). In case
Engllsg natl(;)nal daily - aﬂl editions; Jgn?fatta, ;—del natlongl daily - all edmons& Nav Sh%ktl, regrllonal Langulagebdally turnkey projects. It has an engineering plant at Murbad, Thane and a steel manufacturing plant at Wardha, Maharashtra. of unregistered owners who comply with paragraph X(10) herein, payment will be made in the name of the person
- Mumbai edition since the registered office of the Target Company is situated in Mumbai, Maharashtra also being ; ; . ; - dvided i stated in the contract note. It will be desirable if the Public Shareholders provide bank account details in the FOA
the region of the Stock Exchanges where the shares of the Target Company are most frequently traded. 6. ég,gg,ég?oggtgqﬁrt; ghz/;\e'st? g Litor}?ggiﬂ ;:1]3 ?5’0&5 g%l’gég:%l irl?r?]tu%t)ivmepfaergj)éézsmz&’esg;g?e’?gﬁgg glh‘,ﬂglsldoefd?'lrgﬁ for incorporation in the cheque/demand draft/pay order.
OFFER PRICE each. Theissued and subscribed Equity Share Capital i 2,25,55,26,920 comprising of 22,55,52,692 Equity Shares ~ 17. The Registrar will hold in trust the Equity Shares, FOA, if any, and the transfer form(s) on behalf of the Public
The annualized trading turnover in the Equity Shares of the Target Company during the six calendar months preceding 0fZ10/- each. The paid-up Equity Share capital of the Target Company is  2,24,16,16,368/- comprising of 22,28,38,241 Shareholders, who have accepted the Offer, until the cheques / demand drafts/ pay orders for the consideration and
the month in which the PAis made (April, 2010 - September, 2010) on the Stock Exchanges, is detailed below: fully paid-up Equity Shares of T 10/- each. As on the date of this PA, the Target Company has 27,14,451 forfeited Equity 8 { orthe inacceEtEdegar}?s/S ihare cerdtmcztgs r?r% tfiflspatChed/ rl?turt't]]eddﬂ Shares the Acairr <l o
f i ; ; Shares pending for reissue. The paid up preference share capital of the Target company is ¥ 2,36,27,54,200 comprising . Incase the number of Equity Shares tendered in the Offer are more than the Offer Shares, the Acquirer shall accept all offers
ETOEETE DEIEEE :[I'rti)itgég %uorgn%qltj#g g tglgidar E?&IIS %t?;rléssted ﬁmgeg?e(?n ttrggwsg of 23,62,75,420 redeemable Preference shares of X 10/- each fully paid up. received from the Public Shareholders on a proportionate basis as per Regulation 21 (6) of SEBI (SAST) Regulations, in
months prior to the month in of % of total listed 7. Exceptforthe (i) 16,85,00,000 convertible Warrants allotted to the Acquirer and the PAC and (i) conversion of loan consuttation with the Manager to the Offer, taking care to ensure that the basis of acceptance is decided in a fair and
p i i abl d d [ ketable lots. Provided th: f hares fr harehold
which the PA was made Equity Shares) 0fZ50,00,00,000 of Asset Reconstruction Company of India Limited into equity shares on September 15, 2011 at equitable manner and does not resultin non-marketable lots. Provided that acquisition of equity shares from a shareholder
a mutually agreed price which would not be more than the price determined in accordance with SEBI (ICDR) shall not be less than the minimum marketable lot or the entire holding, if it is less than the marketable lot.
BSE 5,33,38,183 22,31,35,701 47.81% Regulations, there are no outstanding instruments of whatsoever nature convertible into Equity Shares onany later ~ 19.  The Acquireris confident of completing all the formalies pertaining to the acquisition of the Offer Shares within 15 days fromthe
NSE 5,79,34,371 22,31,35,701 51.93% date. As of date, there are no partly paid up shares in the Target Company. date of closure of this Offer including payment of consideration to the shareholders who have accepted the Offer and for this
Source. bseindia.com and nseindia.com 8. The audited financial highliahts of the Target Company are given below: - purpose will open a Special Account as provided under Regulation 29 of the SEBI (SAST) Regulations.
(Source: www.bsei fla.com and www.nseindia.co ) ' gnig E panyare g . . 20. Inaccordance with Regulation 22(5)(A) of the SEBI (SAST) Regulations, Public Shareholders who have tendered requisite
Based on the above information, the Equity Shares of the Target Company are frequently traded on the Stock Rin Lakh except per share data and ratio) documents n terms of the PAand the Letter of Offer shall have the option to withdraw their acceptance in whole/part upto
Exchanges within the meaning of Regulation 20(1) of SEBI (SAST) Regulations as the annualized trading turnover Particulars As on March 31, 2010| As on March 31, 2009|As on March 31, 2008 3working days prior to the Offer Closing Date. The withdrawal option can be exercised by submitting the FOW (separately
is more than 5% (by number of shares) of the total number of listed shares. Total Income 2.90.319.15 26119363 22457501 enclosed with the Letter of Offer) and the copy of acknowledgment received from the Registrar while tendering the acceptance.
The Offer Price of ¥ 13.95/- (Rupees Thirteen and paisa ninety five only) per fully paid up Equity Share of the Target Profit after Tax (7,751.68) (16,512.13) (4,853.27) The withdrawal option can also be exercised by making a plain paper application along with the following details:
Company is justified and computed in terms of Regulation 20(4) of the SEBI (SAST) Regulations and is not lower NetWorth (32,949.63) (42,178.50) (4097658) | @  Incaseofphysical shares: name, address, distinctive no(s). folio no(s)., no. of shares tendered, no. of shares withdrawn
than the hlghest of the following: _ No. of Fully paid up Equity Shares 22,51,06,371 21,21,06,371 192106371 | b Incase of dematerialized shares: name, address, no. of shares tendered, no. of shares withdrawn, depository
()| Negotiated Price Not Applicable Eamings per share (Basic) (3) (3.65) 833) (2.44) pap|0|pant name, depository participant ID, Beneficiary Account No., counterfoil or photo copy for delivery instruction
()| Highest price paid by the Acquirers / PACs for acquisition of equity shares of the 310.00 (Face Value Z10) ’ ’ ' in “Off Market"” mode, duly acknowledged by the DP in favour of the Special Depository Account.
Target Company, including by way of allotment in a public or rights or preferential Book Value per equity share (%) Xl Schedule of Activities pertaining to the Offer:
issue, during the 26 weeks period preceding the date of the PA. (Source: Annual Reports) A schedule of some of the key events in respect of the Offer is given below:
(| The average of the weekly high and low of the closing prices of the equity shares 313.92 o ) ) ACTIVITY DAY & DATE
of the Target Company 26 weeks preceding the date of the PA, on NSE where the *Earning per share calculated as Profit AfterTaxl Number of outstanding shares as at the end of the year Public Announcement Date Monday, October 25. 2010
shares of the Target Company are most frequently traded **Return on Networth calculated as Profit After Tax / Networth as at the end of the year p= — -
getL.ompany requently raded. *+#Bok Value per share compuited as the Networth / Number of outstanding shares as at the end of the year Specified Date (for the purpose of determining the names of Shareholdersto | Friday, November 19, 2010
(V)| The average of the daily high and low prices of the equity shares of the Target 312.69 i : . 4 ) whom the Letter of Offer would be sent). However the owners (registered or
Company, on NSE where the shares of the Target Company are most frequently As per the un-audited statements for the period ended June 30, 2010 filed with BSE, the total income of the Target unregistered) of the Equity Shares of the Target Company are eligible to
traded, during the 2 weeks preceding the date of the PA. 0 gompﬁ]ny(\j/v?s i?ﬁ“giltrl] L_?_kh thtg anet |°Sﬁ of 7'77%.64 II.akh. v M. Mukesh Gubta. M. Raiesh Gunt participate in the Offer any time before the Closure of the Offer.
For calculating the Offer Price in terms of regulation 20(4)(c) of SEBI (SAST) Regulations, the price volume data of the stock ’ Msr Oé] L Zggrsvgl ers KA K?i SEL%QR agm,\ﬁfgy Rif/%%vrgﬂ atg e'& f rs ngg?ﬁlgs a?athl)J/ :nsd Mrupsak G[jptgjes upta, Last date for Competitive Bid Monday, November 15, 2010
exchange where the shares of the Target Company are most frequently traded during the period has been considered. o DA L PR o Date by which individual Letter of Offer to be dispatched to the Public Shareholders. | Friday, December 03, 2010
S e - h o i 10.  Ason the date of this PA, the Target Company has no holding or subsidiary company. - -
The above working is certified by M/s M. V. Krishnamoorthy (Membership No. 5859, having his office at 15, Srivali, V. REASON FOR ACQUISITION, OFFER AND FUTURE PLANS ABOUT TARGET COMPANY Offer Opening date Friday, December 10, 2010
Rifle Rar)g_e, Ghatkopar (W) vide their certiicate datz_ed October 23, 2010. : : 1 . This Offer is being made pursdant to Regulation 10 & 11(1) of the SEBI (SAST) Regulations and other provisions Last date for revising the Offer price / Number of Equity Shares Monday, December 20, 2010
In the opinion of the Manager to the Offer, the Offer Price of T 13.95/- per Equity Share offered by the Acquirer to the T of Chapter lll of the SEBI (SAST) Regulations Last date of withdrawal of acceptances by the Public Shareholders Friday, December 24, 2010
Public Shareholders of the Target Company under the proposed Offer is justified in terms of Regulation 20 (4) of SEBI i : ) . . . . Offer Closing Dat Wednesday, D ber 29 2010
i i i i 2. TheAcquirer and the PAC had invested in the Target Company by subscription to the Warrants convertible into Equity er Closing Date ednesday, December 29,
(SAST) Regulations. If the Acquirer acquires Equity Shares of the Target Company after the date of the PAand up ) ) s r ! - S -
; ; ioa hi ; i i Shares through preferential allotment under section 81(1A) of the Companies Act, 1956 according to and subject to the SEBI Date by which acceptance/ rejection would be communicated and the Thursday, January 13, 2011
to seven working days prior to the closure of the Offer at a price higher than the Offer Price, then the highest price ) h X n cl, L c ) j )

- i : I ; (ICDR) Regulations to fund the working capital requirements and for modernization/ debottlenecking of the steel plant of corresponding payment for the acquired Equity shares and/ or the unaccepted
paid for such acquisition shall be payable for all the valid applications received under the Offer. ; ! < { ' Yo h A : s
INFORMATION ON THE ACOUIRER AND THE PAC the Target Company at Wardha. Pursuant to the conversion of Warrants into Equity Shares, the shareholding of the Acquirer shares/ share certificates will be dispatched and/or credited to the Beneficiary

; Q and the PAC and the aggregate holding of the Promoter group will cross the threshold limit under Regulation 10 & 11(1) of account (in case of dematerialized Equity Shares).
The Acquirer the SEBI (SAST) Regulations. This will result in substantial acquisition of shares or voting rights resulting in consolidation ~ xj|.  GENERAL CONDITIONS
Shree Global Tradefin Limited (“SGTL") of holdings of the Promoter and Promoter Group without change in control or management of the Target Company. 1. The Acquirer can revise the price upwards upto 7 working days prior to the date of closure of the Offer i.e. December

1.1 SGTL (CIN L27100MH1986PLC041252) is a public company incorporated on October 15, 1986, in Mumbai, 3. Asof the date of this PA, the Acquirer and the PAC have not finalized any specific future plan for the Target Company 29, 2010. Revision if any, in the Offer Price and the mode of payment would appear in The Financial Express,
Maharashtra, under the Companies Act, 1956 under the name and style of “Bensons Steels Limited.” It received and do not have any plans to dispose of or otherwise encumber any assets of the Target Company in the next two years English national daily - all editions; Jansatta, Hindi national daily - all editions; Nav Shakti, regional language daily
its certificate for commencement of business on November 10, 1986. Its name was changed to “Shree Global exceptin the ordinary course of business of the Target Company and except to the extent required for the purpose of - Mumbai edition and same price would be paid to all Public Shareholders who tender their Equity Shares in the Offer
Tradefin Limited” and fresh certificate of name change was issued by the Registrar of Companies, Maharashtra restructuring and/or rationalization of operations, assets, investments, liabllities or otherwise of the Target Company. to the extent of their shares being accepted.
on October 24, 1996. The registered office of SGTL is 35 Ashok Chambers, Broach Street, Devji Ratansey Marg, The Target Company's future policy of disposal of its existing assets, if any, will be decided by its Board of Directors 2, Pursuant to Regulation 13 of the SEBI (SAST) Regulations, the Acquirer and the PAC have appointed Centrum Capital
Masjid Bunder, Mumbai 400 009, Tel No: (022) - 23480526. and where required under Statute, with the prior approval of the shareholders of the Target Company. Limited as Manager to the Offer and the Manager to the Offer issues this Public Announcement on behalf of the Acquirer.

12. SGTLis presently engaged in the business of trading in steel products and dealing in shares, stock, debentures  vII. - Statutory And Other Approvals 3. Ifthere is a competitive bid:
and other securities. ) ) 1. Non-resident shareholders who wish to tender their shares in this Offer will be required to submit all the previous RBI () The public offer under all the subsisting bids shall close on the same date.

1.3. The promoters of SGTL are Teamwork Stockfin Ltd. and Blossom Stockfin Ltd. _ approvals (final/specific) that they would have obtained for acquiring the Equity Shares of the Target Company. In case (i) As the offer price cannot be revised during 7 working days prior to the closing date of the offers/
14. Asondate, the authorized share capital of SGTL is ¥ 7,50,00,00,000 consisting of 30,00,00,000 equity shares of previous RBI approvals are not submitted, the Acquirer reserves the right o reject the Equity Shares tendered in the Offer. bids, it would therefore, be in the interest of Public Shareholders to wait till the commencement of
¥ 51- each and 6,00,00,000 redeemable preference shares of X 100 each. The issued, subscribedand paidup 2 The Offer s subject to approval from RBI under Foreign Exchange Management Act, 1999 (‘FEMA?) for acquisition that period to know the final offer price of each bid and tender their acceptance accordingly.

capital of SGTL as on September 30, 20101 6,42,85,30,000 comprising of 20,58,10,000 fuly paid up equity of shares from non-resident shareholders under the Offer. The Acquirers will make applications for the requisite 4. The Acquirer, the PAC and the Target Company are not prohibited by SEBI from dealing in securities in terms of
shares of face value ¥ 5/- each and 5,39,94,800 non-cumulative preference s.hares of face value ¥ 100/- each. approval(s) from the RBI, if any, at the appropriate time. directions issued under Section 11B of SEBI Act.
15. The shareholding pattern of SGTL as on September 30, 2010is as follows: 3. Tothe knowledge of the Acquirer and the PAC, no other statutory/ regulatory approval is required for the purpose of 5. The Acquirer, the PAC and their respective directors jointly and severally accept full responsibility for the information
Category of Shareholder No. of Shares % of Holding this Offer. If any statutory approvals become applicable at a later date, the Offer would be subject to such approvals. contained in this PAand also for the obligations of the Acquirer as laid down in SEBI (SAST) Regulations.
A. Promoter & Promoter Group 15,40,91,800 7487 The Acquirer and the PAC, in terms of Regulation 27 of the SEBI (SAST) Regulations, will have aright nottoproceed 6. For further details please refer to the Letter of Offer and the FOA. This PAand the Letter of Offer together with FOA
B. Others 5 17.18.200 2513 with the Offer in the event the statutory approvals indicated above are refused. would also be available on SEBI's website at http://www.sebi.gov.in. Eligible Persons to the Offer may also
Total 20.58.10.000 100.00 4. Tothe knowledge of the Acquirer and the PAC, no approval from any Bank/ Financial Institutions is required for the download a copy of the Letter of Offer and FOA from the said website from the Offer opening Date i.e.
_ _ 190,2Y, : purpose of this Offer. December 10, 2010 and apply in the same. A copy of the FOA may also be obtained from the Registrar to the Offer.
16. The board of SGTL comprises of four directors namely Mr. Sanath Joshi, Mr. N.K. Mohan, Mr.Y. Vasudevan and 5. Subjectto receipt of such statutory approval, the Acquirer shall complete the procedure relating to the Offer including For and on behalf of the Acquirer

Mr. R.A. Deshpande.

1.7. As of the date of this PA, SGTL has no holding company and only one wholly owned subsidiary company,
Pragya Realty Developers Pvt. Ltd. having its registered office at 208, Aashirwad CHS, 2™ Floor, Ahmedabad
Street, Carnac Bunder, Mumbai-400009.

1.8. The equity shares of SGTL are listed at the BSE. SGTL is complying with the listing requirements of BSE and
there are no arrears of listing fee. Total number of shares of SGTL listed on BSE are 20,58,10,000 equity shares.
The closing price of equity shares of SGTL on the BSE on October 22, 1010, the immediately preceding trading
date from date of PAwas X 223.00/-

payment of consideration within a period of 15 days from the Offer Closing Date to those Public Shareholders whose
share certificates and / or other documents are found valid and in order and are approved for acquisition by the
Acquirer. In case of delay due to non-receipt of requisite statutory approval, if any, SEBI may, if satisfied that non-
receipt of any such approvals was not due to any willful default or neglect of the Acquirer/ PAC or the failure of the
Acquirer/ PAC to diligently pursue the application for such approval, grant extension of time for the payment of
consideration, subject to the Acquirer agreeing to pay interest to the Public Shareholders for delay beyond 30 days
as directed by SEBI under Regulation 22(12). If the delay occurs due to willful default of the Acquirer/ PAC in
obtaining the requisite approval, Regulation 22(13) will become applicable.

Issued by Manager to the Offer:

Centrum Capital Limited

Centrum House, CST Road, Kalina, Santacruz (E), Mumbai - 400 098.
Tel: +91-22-42159000; Fax: +91-22-42159707

Contact Person: Ms. Hema Lalwani Wagle / Ms. Ritika Nichani;
Email: Isil.openoffer@centrum.co.in

Date : October 23,2010

Place : Mumbai

PRESSMAN




